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FRINDIPAL BENSH
NzZW DELIMT

CA=2702/90 «
New Delhi, datedthe 28th ~pril, 1995

Hon'ble Shri N.V. Krishnan, Vice Chairman ()

+

Hon'bla'Smt.Lakshmi~Swaminathan, Member (J)

1. Subash Chander
r/o B-l, Luxnl uarden,
Najaf Garh, New Delhi-ll0043.

<o A.K. Ménchande s/o 5h,.I.H, Manchanda,
+ resldent of C~2, Vijay Nagar, d,¢h¢-9

3. auLth Kumar s/o Sh.L.p.Sharma,
resident of C-5/43, Yemuna V:haL,Je1HW—53

4. Mrs snupame Rai
reslddnt of 630 Krishi Kunj,

BUN-L

ew Delhi.
, . ‘ ee. APPLL
(vone for the applicants)

Vs.
union of India through

ratery, Dadc, Ministry of ,sgriculture,
Krishi phawan, MNew Delhi-l

2. SBCrE slery, ICR,Krishi bthdﬂ,

3., Director, IsiI,New Jelhi-l2

4. Smt.5waran Kanta Sharma,
Ste ﬂoarapher Division of cntomology,
IniiI, New Jelhi-l2 '

5. Sh.K.S. Minj, Superintendent,
“lvision of Zxtension, IARI, New Delhi

i

T, Jivision o
Mycology & Plant Pathelogy, 18RI,

vew e lhiel2
e e 0 :‘\\.QS‘J*‘Y}(‘A C‘
(rjone for the respondents )
v Ty T EEEN
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Ulon'ble Shri NV . Keishnen, Viee Chalmman (-)
Nonz for the parties, though called twice.
The applicents have filed this piplication eqgeinst tha
dated 61290 (snnexure 4=3) of ths LI 4iving ad hoo
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promction, to a number of persons till th
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filled on regular basis, It is stated that the promotions
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have bheen made in an erbiirarty manner agz1lnst the percentags

- Lo 2 oo s . .
cuota fixed for selgutlon on the basis of Limited

- Deparimental Competitive Exemination, The promotions

have been made on the basis of seniority-~cum-fitness,

The applicants héve, therefore, sought to suash this

order and to direct the respondents to operate the

tReséerve List! of stenogrephers, prepored on the

nasis of epartmental Compo 1L1vcl~xaw1qgaion hald
also

on 11.9.,1988 and extend to tkgm, the benefit of

promotlion given to Shri K.w. Joshi, . . - .
e _ A~fttar completion of pleadings the matter

came up on 30-4-1993 when Shri G.D. Bhandari,counsel
for the petitioner £1led 1P 344/93 in which it wes
stated that one the appli:ahtfs h;melw, applicant
No.l;’has bean promoted by the offiée order dated
21.11.1992 2nd that, therefore, this applicini's name
should be deleted from the Memo.of parties of the G.i,
On-that dete, the éarned counsel for the applicent |
alsg.$tatgd that he would like to withdraw the (p oS

I

the Jetit;oner h a

s

granted- relief. It was order
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the MP would be heard -alongwith the Q...
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3. ' This mattep came up on two earlier occasions

i.2, 0N 3i=1-1995 and 7-4-1995 when none was present for

~

(et

the applitant. On the sesond occasion, counsel for the
respondents shri v.“..go subml't ed that, perhsps, this.
0.A. has become infructuous but that he would like to
get it confirmed from the responﬂénts.

B None is present today. In VL@“’O f what has
transpired on 30-4-1993 and the fact that neithar the

rasent ’ 2 dismiss’

’!"

ap plica nt nor their counsel has been
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liratscn @n. merits holding thot

A1 mat wamt o rmemcyr i A
G177 NoL wanit, o SUOSE Ul Tho

nc grievence subsisting,
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ar (J) : Vice Chelrman(.)
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